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Ld. Counsel for the petitioner mentioned the matter for correction
of typographical errors in the order dated 23/10/2017 wherein it was
inadvertently mentioned “Registrar of Companies, West Bengal” instead of

“Registrar of Companies, Jharkhand”.

Therefore, in the order dated 23/10/2017 instead of “Registrar of

Companies, West Bengal” it should be read as “Registrar of Companies,

Jharkhand”.

Since the order is being corrected today, petitioner is directed to
serve the copy of the order along with the petition on the Registrar of

Companies, Jharkhand within 7 days from today.




The above rectification of order has been made in terms of power

conferred upon the Tribunal under Rule 154 of the NCLT Rules, 2016.

Accordingly, the order dated 23/10/2017 in the matter stands

rectified as above and this order shall form integral part of the order dated

23/10/2017.
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